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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

OA..1049/93 	 date of decision 	.3081093 

P. Nagendraiah 	 : Applicant 

versus 

The Union of India, rep, by 
Post-Master General 
APSR, Kurnool 518 005 

The Supdt. of Post Offices 
Kurnool Division 
Kurnool 518001 

The Sr. Supdt. of Post Offices 
Chittoor Division 
Chittoor 517001 

4, Head Post-Master 
Adoni HO 518301 	 Respondents 

Counsel for the applicant 	P. Rathaiah, Advocate 

Counsel for the respondents 	N.R. Devaraj, Senior SC 
for Central Governnent 

C CRAM 

HON. MR . JUSTICE V. NEELADRI. RAD, VICE CHAIRMAN 

HON. MR . ATLB. GQRTHI, MEMBER (ADMINISTRATION) 

Judgement 

( As per Hon. fir. A.B. Gorthi, Member (Admtnistration ) 

The applicant who is working s SubcPost-Master, ACM 

Road, Adoni, Kurnool Division, aggrieved by the impugned 

order dated 12-8-1993 transferring him to Chittoor Division, 

has filed this application praying that the said transfer 

order be quashed. 
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copy to:— 

The Post Master General, Union of.  India, APSR, Kurnool—QOS. 

2. The Supdt of Post Offices, Kurnool Division, Kurnool—DOl,  

The Sr. Supdt of Post Offices, Chittoor Division, Chittoor 
518301. 

Head Post Master, Adoni; HO 518301. 

One copy to Sri. P.Rathaiah, advocate, CAT, Hyd. 

One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd. 

1. One copy to Library, CAT, Hyd. 

B. One spare copy. 
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2. 	We heard Sri P. Rathaiah, learned counsel for the 

applicant, and Sri N.R. Devaraj, learned counsel for the 

respondents. Onperusing the record and in giew of the 

submissions made; we deem it fit and propet to dispose of 

the application with a direction in the following terms 

The applicant may, if he so deáires, sub'it a reprasent- 

ationto the P11C, Kurnool, latest by 3-9-1993. 	The same 

shall be delivered in parson in the office of the PMG, 

Kurnool, - 

The sajo authority or an authority officiating for him 

shall consider the represpntation at an eafly date and 

dispose of the same. 

Till the disposal of the representation, status_quo 

as of today to be maintained. 

3. 	OA is ordered accordingly. No costs. 

Men er(A n. 	 Vice_Chairman 

Dated 	August 30, 1993 
Dictated in the Open Court 
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TED BY , 	 COARED By 1 

CHEC}D BY 2'5 	APPROVED BY 

IN THE CENTRAL ADMINISTMTIVE TRIBUNAL 

HYDERPABAD BENCH AT HYDERABAD 

THE 	JLE MF.JUSTICE V.NEELADRI RAo- 
VICE CHAIRNAN 

MID 

THE HON'BLE MR.A.B.GORTHY ; NEMBER(A) 

AN 

THE HON'BLE NR.Jj.CHANDflASER}iAR PEDDY 

f
NEMBER( 

4D 

THE HON'ELE MR.jkT.2PRUVENC4ADAM:N(A) 

Dateth 

.1SBER7JUDdMEN1( -• 

,1. 

O.A.No. 	
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q 
A&itted and Interim directions 
issued. 

Al1ed 	 - 

ied of with directions 

Dismissed 

Dis\(tissed as withdrawn 

Dismssed for default. 

25 jececj/Ordered 

)Jr as to costs. - 
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